
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1957 of 2021 
GR Case No-3171 of 2021 

Under Section-448/422/326 of IPC 
 

ORDER 

15.11.2020  

Case record put up today  

Accused person, named, Sri Rahul Das has surrendered today vide Petition 

No-864/21 and prayed to go on his bail. 

Heard both sides and perused the petition with case record. Petition No-

864/2021 filed in support with an affidavit along with a certified copy of 

order dated-03.11.2021 in Misc. Crl. (bail) Case No-360 of 2021 passed by 

In-charge of Hon’ble Asstt. Sessions Judge, Sonitpur, Tezpur.  

Perused the entire case record carefully. It disclosed from the order dated-

03.11.2021 passed by In-charge of Hon’ble Asstt. Sessions Judge, Sonitpur, 

Tezpur vide Misc. Crl. (bail) Case No-360 of 2021 that the alleged offences 

u/s-448/427/323 of IPC are bailable in nature. In-charge of Hon’ble Asstt. 

Sessions Judge, Sonitpur, Tezpur in the said order also opined that the 

injury report does not reveal any injury that made may fall u/s-326 of IPC 

and further opined that the offence of section-326 of IPC not made out 

against the accused person. 

In view of the order passed by In-charge of Hon’ble Asstt. Sessions Judge, 

Sonitpur, Tezpur in Misc. Crl. (bail) Case No-360 of 2021, this court finds 

that the alleged offence involved in this case are bailable in nature as the 

In-charge of Hon’ble Asstt. Sessions Judge, Sonitpur, Tezpur already 

opined no implicating materials of offence u/s-326 of IPC found against the 

accused person from the injury report of the victim and the other offences 

are bailable in nature.   

Considering all the aspect, this court finds that accused person is entitled to 

get the bail as matter of right and accordingly, the accused person is 

allowed to go bail of Rs. 20,000/- with one surety of like amount i/d to jail 

hazot. In the event of release of the accused person, he shall comply with 

the following conditions:-  
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i) The accused person shall not hamper or temper the 

investigation of the I.O after their release. 

ii) The accused shall not leave the local jurisdiction of 

the concerned PS without prior permission of the O/C 

concerned PS.  

iii) The accused person shall co-operate with the I/O till 

the I.O concludes his investigation.   

iv) The accused person shall not repeat similar offence. 

 

      Sri N. J. Haque 
          Chief Judicial Magistrate 
              Sonitpur, Tezpur 

 


